
1 
 

BEFORE THE ASSISTANT SESSIONS JUDGE:::UDALGURI  

 

     PRESENT: Mr. R.LAL, AJS  

     Sessions Case No.91/15 

 

  STATE OF ASSAM 

    Vs 

Puspa Sarmah 

          

DATE OF EVIDENCE: 08.12.15, 07.02.16, 25.02.16, 31.03.16, 

18.04.16, 15.07.16 & 29.08.16  

DATE OF ARGUMENT: 08.12.2016 

DATE OF JUDGMENT: -15.12.2016 

DATE OF SENTENCE:  21.12.2016 

ADVOCATE FOR THE PROSECUTION: Mr. B.K Chetr i  

ADVOCATE FOR THE DEFENCE: Mr. P Baskey 

CASES REFERRED: 

(2001) SCC 247 
(2007) SCC 224 
(2004) 4 SCC 379 
2015 (2) GLJ 618  
2015(1) GLJ 4  

 

JUDGMENT: 

 

1.  This is a case charge sheeted under Section 376 IPC. Such cases 

have to be tried in-camera. Sect ion 228 A IPC lays down the 

statutory mandate not to indicate the name of prosecutr ix of 

rape victim in the judgment. The Hon‟ble Apex  Court in State of 

Panjab Vs Ram Dev Singh (2004) 1 SCC 421 laid down that the 

trial  Courts should strict ly adhere to th is statutory mandate. In 

this judgment the victim would be, therefore, referred to only by 

her init ial B.  

 

2.  The case at hand was init iated on the basis of an FIR fi led by B 

(vict im) informing the OC Mazbat PS that the accused Puspa 

Sarma had, on the previous day,  committed rape upon her . On 
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the basis of the FIR Mazbat P.S. case No. 61/2014, u/S 376/506 

IPC was registered and the O/C invest igated the case. During 

investigat ion the statement of the informant and other material 

witnesses was recorded. The accused was arrested. Medical 

examinat ion was conducted and a fter completion of the other 

usual aspect, I/O has fi led the charge-sheet vide CS No. 44/2014 

dated 31.12.2014. On receipt of the charge-sheet, the learned 

Magistrate took cognizance of the offence. In due course the 

case was committed to the Court of Hon‟ble Sessions Judge, 

Udalguri .  Thereafter the Hon‟b le Sessions Judge transferred the 

case to this Court for trial.  

 
3.  By order dated 21.09.2015, charge was framed under Sections 

376 IPC against Puspa Sarma the charge sheeted accused person. 

The case then reached the trial stage where prosecution has 

examined 9 (nine) witnesses. The statement of the accused was 

recorded u/S 313 Cr. PC. Thereafter, he examined himself as 

DW1 after complying with the requirements of Sect ion 315 Cr. 

PC. Two (2) other  witnesses were also examined by the defence. 

The prosecution has exhibited the FIR marked as exhibit 3, the 

statement of the victim as exhibit 2 and the charge sheet as 

exhibit 4. While the defence has not exhibited any document.    

 
4.  POINTS FOR DETERMINATION : (a) Whether the accused Puspa 

Sarma on 29.10.2014 at No. 02 Nahabari vi l lage under Mazbat PS 

committed sexual intercourse with the victim against her wil l or 

without her consent?  

 
5.  DECISION AND THE REASONS THEREFOR: The case at hand 

deals with an incident that took place in October 2014. Before 

start ing the discussion, let me, therefore, point out that Section 

375 IPC and Section 376 IPC have been extensively modified and 

amended in the year 2013.  

 
6.  PW1 (B), the vict im in this case, has began by deposing that on 

the relevant day she had gone to Mazbat town and went to the 
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shop of the accused person to recharge her mobile phone. This 

witness has deposed that in the shop the accused was alone and 

on the pretext of charging the mobi le phone accused took the 

mobile handset from the victim and cal led her inside. PW1 

averred that she went inside the shop, then accused caught hold 

of her hand and took her to the small  room behind the shop  

where he gagged her mouth, undressed her and had sexual 

intercourse with her for some time. At that t ime the sister -in-law 

of the accused, so deposed PW1, suddenly arrived in that room 

and seeing her the accused left the victim and only then the 

victim could wear her clothes and came out of  the room. The 

prosecutrix has averred that thereafter she returned to her home 

in the evening hour and informed her husband and other family 

members about the matter. It is in the testimony of PW1 that 

next day she met the ABSU leaders and Mahila Samitee and 

briefed them as to what happened. It  was in that background so 

stated PW1 that FIR was lodged and her statement was recorded 

by the pol ice and then by learned Magistrate.  

 

7.  During cross examination PW1 stated that it took her almost 3 

hours by bicycle to reach Mazbat town. At the fag end of the 

cross examination PW1 would however answer that she  left 

Mazbat town at about 2.30 PM and reached her home by 3.00 PM 

i.e. within 30 minutes.  I am of the considered view that as  the 

victim is an i l l iterate rustic lady and the above aspect of her 

deposit ion makes it apparent  that she does not have, l ike many 

other vi l lagers, much sense of t ime and distance.  This does not, 

however, diminish the value of her evidence, rather it shows her 

simple straight nature making her all the more bel ievable.  

 
8.  In cross examination, PW1 stated that accused had undressed 

her and also removed his gamucha before doing the sexual act. 

PW1 while reply ing to one question answered that accused 

caught hold of her hand and pul led her inside one room adjacent 
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to the shop. It also came out that a shop was a small one hardly 

6 feet by 10 feet in area.  

 
9.  PW2 Jasiram Boro is the Secretary of the ABSU office at Mazbat  

has stated that after coming to know of the sexual assault a 

meeting was convent at ABSU office at Mazbat where the accused 

was called and confronted. This witness has stated that in 

presence of the victim and the Mahila samitee , the accused 

confessed that he had raped B  at his shop the previous day. PW3 

Efungla Basumatary an ABSU worker  has corroborated the 

statement of PW2 and stated that at ABSU office accused 

confessed before the gathering of having raped upon the vict im.   

 
10.  PW4 Lalita Daimari,  PW5 Rani Daimari and PW6 Bijul i @ 

Bijanti Basumatary are the members of the All Bodo Women 

Welfare Federation (ABWWF) at  Mazbat unit and they have stated 

in one voice that in their presence and hearing accused had 

confessed, at the ABSU office, of having committed rape upon 

the victim.  

 
11.  The evidence of PW2, PW3, PW4, PW5 and PW6 is primari ly 

of an extra-judicial confession made by the accused person. The 

legal posit ion is that extra-judicial confession is relevant and 

admissible provided it is made voluntari ly. I have looked into the 

cross examination of this witness very carefully and it appears to 

me that some degree of assault was committed upon the accused 

at ABSU office. This fact is also reflected in the evidence of DW1, 

DW2 & DW3. The order sheet of the learned Magistrate proves 

that the accused sustained injury at ABSU office. In that view of 

the matter extra-judicial confession made by the accused has not 

legal value and cannot be considered to decide the guil t or 

otherwise of the accused person.  

 
12.  PW7 Dr. Kalpana Gogoi, the medica l officer, examined the 

victim B on 31.10.2014 and stated that she did not detect any 
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vaginal injury, and/or spermatozoa in the private part of the 

victim.  

 
13.  PW9 SI Dipak Das has deposed that after receiving the 

information he reached to the ABSU office where he found the 

members of Mahila samitee and ABSU workers and other present 

and upon hearing the complaint against the accused person , he 

immediately took the accused into detention. This witness has 

stated that on the same night he received formal FIR, registered 

the police case and investigated the incident and having found 

the incident to be true fi led the charge sheet.   In so far as PW8 

is concerned, he is the Bench assistant of the learned Magistrate 

and he has proved the statement of the victim recorded u/S 164 

Cr. PC which has been marked as Exhibit  2.  

 
14.  Before I analyze the evidence of the prosecution witnesses, 

I may point out that whi le appreciating the evidence of 

prosecutrix, this Court would examine the broader probabil i ty of 

the case and shall  not get swayed by minor  contradiction and 

insignificant discrepancies in the statement of the prosecutrix. If 

the statement of the prosecutrix inspires confidence, it would be 

rel ied upon without seeking corroboration of her statement in 

material particulars. The defence has not imputed any motive 

against the prosecutrix. There was no previous enmity between 

the parties and I bel ieve that while evaluating evidence of such a 

prosecutrix, this Court must remain alive to the fact that no self 

respect ing woman would come forward in a Court just to make a 

humiliating statement against her own chastity.  

 
15.  Mr. P Baskey, the learned defence counsel has drawn my 

attent ion to certain discrepancies inasmuch as in the FIR it  was 

stated that police station was adjacent to the place of occurrence 

whereas in the evidence PW1 has deposed that the police station 

is a l itt le distance away. Another aspect canvassed is that after 

the al leged rape, the victim walked out of the shop but did not 

inform anybody on the way, in the bazaar or in the rai lway 
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station about the incident and the defence submits that this is an 

un-natural conduct.  

16.  Mr. P Baskey, the learned defence counsel has relied upon 

the decisions of the Gauhat i High Court in Bhanda Ga rh Vs State 

of Assam 1984 CrLJ 217 to argue that when vital witnesses are 

not examined, an adverse inference ought to be drawn agai nst 

the prosecution version. In the case at hand, it was submitted 

that the husband of the victim and the local ABSU leader ought 

to have been examined and the defence has canvassed that their 

non examination makes the prosecution version unworthy of 

credit.  

 
17.  I have asked the defence counsel as to why should evidence 

of the woman who complaints of rape by a man whom she hardly 

knows be viewed with doubt, disbelieve or suspicion? The 

defence has not implied any motive upon the vict im infact the 

admitted possession is that the victim did not know the accused 

before the date of the incident.  During defence evidence, it came 

out that a room is s ituated next to the shop. I had enquired from 

the defence as to how a total stranger (VICTIM) who comes and 

get her mobile phone recharged and leave the shop could know 

of the room adjacent to the shop. The learned defence counsel 

could give no satisfactory answer to the questions posed. That 

apart, the husband of the victim and/or the local ABSU l eader 

was only hearsay witness. Their statements, even if given on 

oath, were anyway inadmissible. Hence the decision relied upon 

by the defence does not apply to the facts of the present case.  

 
 

18.  Be it  noted that the informant is an i l l i terate lady and on 

her tel l ing about the matter someone else wrote the FIR. The 

informant does not belongs to the place where the incident took 

place and therefore this type of discrepancy about the distance 

of the pol ice station, whether it is adjacent or nearby  cannot be 

considered to be a material one. I have already noted that the 

prosecutrix does not much sense of t ime and distance. But these 
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aspects cannot have any value in determining whether she is 

stating the truth or not. In so far as not tel l ing anyone on the 

way to home about the rape, I am of the opinion that i t cannot 

be expected of a woman who has been raped to remain normal 

and start tel l ing anybody or everybody she meets on the way 

that the accused had sexual ly assaulted her.  The defence has 

rel ied upon a dec is ion of the Hon‟ble High Court on this point but 

then judgments are del ivered of constitutional courts are not 

Bible. They are rendered in the peculiar facts of the case before 

the Court. The law of precedent is that only ratio decided is 

binding, nothing else.  

19.  I am alive of the fact that  different person react differently 

to a situation.  Submissions of the defence that PW1 did not tel l  

any person in Mazbat town after the incident , in my opinion, in 

the facts presented before me, where she was not of that town is 

a natural conduct and infact gives strength to the prosecution 

version and does not in any way debil itate or weaken the 

prosecut ion version.  It is on record that immediately after the 

incident the vict im went home and straight away reported the 

matter to her husband and her conduct is therefore natural. 

Reliance is placed upon the Supreme Court decis ion in State of 

HP Vs Laksraj (2001) SCC 247.  

 

20.  The major thrust of the defence argument is that the vict im 

did not resist the sexual act inasmuch as she had the opportunity 

to shout and seek help but she chose not to do so and therefore 

the sexual act even if there was any was only consensual in 

nature. The defence has pointed out to the cross examination of 

PW1, where she admitted that he had not been tied by any rope 

etc. and she had not raised any hulla when the accused removed 

her clothes.  

 
21.  It has also been argued, relying upon decision in Arun 

Hazarika Vs State of Assam 2013 (4) GLT 682  that when the 

accused caught hold of the hand of the victim and pulled her to 
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the room then she had opportunity to raise halla and seeks help 

but she did not do so. Therefore it was submitted by Mr. Baskey 

that it was a case of easily surrendering and there was  no 

resistance from the victim to the sexual act. The defence has 

canvassed that sexual act even if assumed to have been 

committed was done with the consent of the women and 

therefore does not constitute rape.  

 
22.  The decis ion in Arun Hazarika (supra) is no longer good 

law. In that case, the Hon‟ble Gauhati High Court was dealing 

with an incident that took place in May 1995. It is pertinent to 

point out that in 2013, an Explanation to to Section 375 IPC was 

added. The explanation defines „consent to sexual act”  in both 

posit ive and negative manner. The legislature has laid down that 

consent would mean an unequivocal voluntary agreement which 

the woman by words, gestures or any form of verbal or non 

verbal communicat ion commun icates her wi l l ingness to 

participates in the specific sexual act. This is the posit ive 

definit ion. To clarify the posit ion and remove all possible doubt, 

the statute further lays down in the explanation that the mere 

fact that a woman who does not physica l ly resist to the act of 

penetrat ion shall  not by reason only of that fact be regarded as 

consent ing to the sexual activ ity.   Thus the Parl iament has 

amended the law and therefore the decision rendered no longer 

holds the field. Moreover there is a decision of the Supreme 

Court  in State of HP Vs Manguram (2007) SCC 224 where Apex 

Court has taken different posit ion from what has been held by 

Gauhat i High Court .   

 
23.  In this case I notice that the vict im reaffirmed and 

corroborated her previous statement recorded under Section  164 

Cr. PC. The victim was subjected to thorough and searching cross 

examinat ion by the defence, but she remained true to her version 

that the accused pulled her to the room adjacent and did the 

sexual act. There was no previous enmity between the parties 

and the defence has not given any cogent reason as to why the 
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prosecutrix should not be believed. Her evidence appears to be 

natural and logical.  

 
24.  From the oral evidence of the prosecutr ix it is proved that 

the accused called the unsuspecting lady inside the room and 

then suddenly gagged her mouth and took her inside the smal l 

room attached to the shop and committed sexual onslaught upon 

her. After the incident the victim went to her husband and told 

the ent ire incident that very evening. The evidence when read 

holist ically  as a whole indicates that there was no consent by the 

prosecutrix and there was no voluntary participat ion of  her in the 

sexual act. I may place on record that not resist ing in a very 

strong manner cannot be const ituted as consent of sexual act. 

Reliance is placed upon the Supreme Court decis ion in State of 

HP Vs Manguram (2007) SCC 224.  

 
25.  The next question that now arises is whether the sexual act 

const itutes the offence of rape or not. There was a difficulty in 

this case inasmuch the victim was not knowing Assamese, Hindi 

or Engl ish. She knew only Bodo language and therefore deposed 

in Bodo language. Her version was translated with the assistance 

of the prosecutor and translation being accepted by defence, the 

evidence was made part of record. These facts are in the order 

sheet. The translation as accepted by the part ies goes to show 

that in her evidence, PW1 has stated of “sexual act”  at one place 

and “sexual intercourse” at another place.  

 
26.  Section 375 IPC and Sect ion 376 IPC have been extensively 

amended in the year 2013. Section 375 IPC as amended lays 

down that a man is said to commit rape i f he  

 
(i)  penetrates his penis to any extent into the vagina, 

mouth, urethra and anus of a woman,  

(i i)  (i i) inserts a part of his body not being the penis 

into the vagina, urethra and anus of a woman.   
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27.  What follows from the above is that after the 

Amendment to Sect ion 375 IPC, there sti l l  has to be 

penetrat ion/insertion for commission of rape but unlike 

earl ier posit ion where vaginal penetration by the penis 

was a must, now penetration by penis even of the anus, 

mouth, and urethra (besides vagina) const itute rape. 

Moreover, insert ion by finger or other body part into the  

vagina, anus or urethra would also come within  the 

ambit of Section 375 IPC. I may point out that in Aman 

Kumar Vs State of Haryana (2004) 4 SCC 379 , the 

Supreme Court observed as follows: - 

“Penetrat ion is sign qua non for an offence of rape. In order 

to const itute penetration there must be evidence clear and 

cogent to prove the some part of the viri le member of the 

accused was within the labia of pudendum of the woman, no 

matter how litt le.”  

28.  As noted above after the amendment, penetrat ion is sti l l  

required; only thing is that ambit of penetrat ion has increased 

two fold. First ly, not only penis but other body part  l ike f inger of 

a man being put into the vagina urethra or anus of the women 

would constitute rape. Secondly penetration by the male organ 

into the mouth of the woman or into her anus urethra (and 

vagina) would also complete the offence of rape.  

29.  The question is whether the prosecut ion has been able to prove 

that there was penetrat ion/insertion. In the case at hand the 

defence has pointed out to the medico legal report of the victim 

marked as Exhibit 1. In the medical report it has been stated 

that radiological test shows that no spermatozoa was found in 

the private part of the woman. The doctor (PW7) cl inically 

examined the women and did not f ind vaginal injury. The hymen 

was reported to be absent. In that background relying upon the 

decision in Ranjit Das vs State of Assam 2015(3) GLJ 586 , it 

has been argued that prosecution case should not be be lieved 
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and accused be acquitted.  Before I proceed any further, it is my 

duty to point out that decision in Ranj it Das (supra) was 

rendered in the background of al legation of gang rape and so is 

not appl icable to the facts of the present case.  

30.  Be that as i t may, it  is perhaps of some importance to note that 

the Supreme Court has observed that next to hymen, what need s 

to be noted in case of rape is presence or absence of injur ies on 

labia majora. These labia majora are the first to be encountered 

by the male organ. They are subjected to blunt forceful blows 

depending on the vigor and force used by the accused and 

counter acted by the vict im. Further, examination of the female 

for marks of injury elsewhere on the body can be of very 

important piece of evidence. In the instant case, the report of 

Dr. Kalpana Gogoi (PW7) does not indicate any injury on the 

labia majora or injury in other relevant body parts l ike legs, back 

etc. The hymen was found absent and spermatozoa were not 

detected inspite of radiological test. The victim herself at one 

place in her testimony does not state of intercourse but only of 

sexual act  by the accused person. In that background, doubt 

creeps in my mind as to whether penetrat ion by penis or 

insertion by other body part of the accused in the vagina or anus 

or urethra was complete or not.  The evidence of PW1 does not 

throw much l ight into the nature of sexual act done by the 

accused except that he removed his gamucha and so situated, 

prudence demand that  benefit should go towards the accused . 

Therefore, I hold that sexual act is proved but prosecut ion has 

not been able to prove “penetration” or “ insert ion” by the 

accused into the body of the woman victim.   

31.  In the facts of the present case, the evidence on  record proves 

that accused pulled the victim to a room adjacent to the shop 

and then undressed her and did some sexual act. These were 

performed without the consent of the victim. I have no doubt 

that the act proved constitutes offence of outraging modesty 

punishable under Section 354 IPC.  
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32.  The defence version: The duty on the defence is not as onerous 

as on the prosecution and if the defence is able to create doubt 

on the rel iabi l ity or credibil ity of prosecution version, it would 

succeed. Another relevant aspect is that the defence witnesses 

are ent it led to the same weightage as the prosecution witnesses . 

Reliance placed upon Subhash Gupta vs State of Assam 2015 (2) 

GLJ 618 and John Ali Vs State of Assam  2015(1) GLJ 4.  The 

principle governing evidentiary value that is attached to different 

category of witnesses say related and interested witness or 

independent witness would apply to the defence version also. In 

other words, an independent defence witness would have highe r 

weightage than a related witness who is interested in the 

acquittal of the accused person.    

33.  The defence has examined three (3) witnesses including the 

accused. The case of the defence is that the accused and the 

victim are total stranger. On the relevant date, so deposed the 

defence witnesses, the vict im came to the shop of the accused 

and got her mobile recharged. To that extent the defence and 

prosecut ion case is one and the same. The defence witnesses 

testi f ied that there was no sexual act between the accused and 

the victim and that a false case has been foisted upon the 

accused person. But no reason has been assigned for false 

foist ing of case. No motive has been imputed upon the 

prosecutrix as to why she lodged a false case and why she 

deposed against a total stranger.   

34.  I may point out that DW1 Dipali Devi, the sister of the accused, 

admitted that she was not at home on the relevant t ime. Her 

evidence is l imited inasmuch as she claims that at ABSU office 

her brother was badly beaten and thereafter handed over to the 

police. Her evidemce also in showing that extra judicial  

confession made by the accused was not voluntary. Dipa Sarmah 

(PW2) is the sister - in-law of the accused and she would state 

that she was at home on the relevant day and she had seen  one 

Bodo lady sitt ing in the shop of the accused. According to DW2 
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she had however not seen any woman entering the bed room of 

the accused on the relevant date. In cross examinat ion DW2 has 

stated that she stays in a room at the far end from the shop 

whereas the accused was staying in the room adjacent to the 

shop. DW2 admitted that in the shop there was facil ity for 

recharge of mobile phone. DW3 Pushpa Sarmah has stated that 

on the relevant day a Bodo lady came to his shop for her mobile 

recharge, paid the money and then left. According to DW3 

everything went normal on that day and it was only next day 

ABSU boys suddenly came and picked him up and took him to 

ABSU office where al legat ion of rape was labeled upon him.  

35.  The defence evidence does not throw any l ight as to why a 

woman who comes to the shop, gets her mobile phone recharged 

and leaves for home suddenly levels charge of sexual assault on 

the shopkeeper. I find that only relevant piece of evidence that 

needs considerat ion is the statement of DW2 that she did not see 

her brother in law indulging in sexual act with a woman. This is a 

negative statement. Moreover,  evidentiary principle is that 

testimony of related witness who is interested in a particular 

result, here the acquittal of the accused has to be considered 

with added care and caution. This Court is not oblivious of the 

distinct possibil ity that this related witness DW2 can have the 

motive to shield the accused person.  I am also duty bound to 

weigh the evidence of DW2 in the l ight of the deposit ion of the 

prosecutrix (PW1). The prosecutrix stands by her version inspite 

of grueling cross examination. There is no contradiction from her 

previous statement recorded by the Magistrate under Section 164 

Cr. PC. There was no enmity between the parties, no animus and 

therefore in the facts I would not rely upon the negative version 

given by DW2.  

36.  In the result , it stands proved that accused did some sexual act 

with the vict im without her consent. In the course of the sexual 

act, accused removed his gamucha and also undressed the 

victim. These acts without doubt const itute offence of outraging 
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modesty of a woman and the same is punishable under Section 

354 IPC. The offence under Section 354 IPC is a cognate offence 

and a minor one compared to Section 376 IPC. Hence conviction 

can be pronounced under Section 354 IPC without altering the 

charge. I conclude that accused Puspa Sarma stands convicted 

for committing offence punishable under Section 354 IPC.  

37.  Probation: In view of the nature of offence proved and the 

legis lative mandate that prescr ibes minimum sentence, this Court 

has no power to release the convict on p robation. 

38.  Sentence: I have heard both sides. The prosecut ion has not been 

able to show any previous cr iminal antecedent of the convict. 

The convict is a young man and society needs to give a chance to 

reform. Hence, I deem it f it to treat him leniently and  I sentence 

him to undergo simple imprisonment for one (1) year and to pay 

a f ine of Rs 10,000/ in default  SI for 15 days. The fine when 

realized be paid to the vict im. Set off the period spent by the 

convict in jai l.  Furnish free copy to the convict.  

Given under my hand and seal of this Court on this the  21 s t day 

of December, 2016. 

 

 

                               
    
(R.Lal)  

                                         Asstt. Sessions Judge,  
                                             Udalguri: Assam 
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ANNEXURE 

PROSECUTION SIDE : 

Number of Prosecution witnesses examined:09  

i.  PW1 Bajanti Basumatary  

i i .  PW2 Jasiram Boro 

i i i .  PW3 Efungla Basumatary  

iv.  PW4 Lalita Daimari .  

v.  PW5 Rani Daimari .  

vi.  PW6 Bijul i Basumatary 

vi i.  PW7 Dr Kalpana Gogoi 

vi i i .  PW8 Dishesh Dutta 

ix.  PW9 SI Dipak Das 

 

Number of prosecut ion documents exhibited: 04  

i.  Exhibit 1 is the Medical report.  

i i .  Exhibit 2 is the statement recorded u/S 164 Cr. 

PC. 

i i i .  Exhibit 3 is the FIR 

iv.  Exhibit 4 is the charge sheet . 

v.  Exhibit 5 Sketch map 

 

DEFENCE SIDE:  

Number of Defence witnesses examined: 03 

i.  DW1 Dipal i Devi  

i i .  DW2 Dipa Sarmah 

i i i .  DW3 Pushpa Sarmah 

 

Number of Defence document exhibited: Nil.  

 

 

   (R. Lal)  
  Asstt. Sessions Judge 

          Udalguri: Assam 
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